
ACT No. XI1 OF 1926. 

[PASSED I1Y THE IND~AN ~AXGISI,ATURIG.] 

(12eceived the assent of the Bo?)evtzor Geilernl on the 8th i 
March, 1926.) 
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An Act to define and limit the powere of certain Courts in 

punishing eonttempts of courts. i :I 
,TI-EREAS doubts have arisen as to the powers of a High W Cou,t of Judicature to punish conten~pts of subor- 

dillate Courts ; 

ANT; rnIrxams it is expedient to  resolve these doubts and to 
define and limit the po\vcrs exerciseable by High Courts and 
Chief Courts i n  punishing contempts of court ;  I t  is herehy 

. . 
enacted as follows : - 

1. (I) T h i ~  Act may be called the Contempt of Courtcr Act, Eg,";:: 
.,' 1926. oorn~nencomon t. 

( 2 )  It shall extend to the whole of British India. 

(.?) I t  shail come into force on such date as the Governor 
General in  Council may, by notification in  the Gazette of 
India, appoint. 

2. (1) Subject to -the provisions of sub-section (32, the High Power of 

Courts of Judicature established by Letters Patent shall have 
a n d  exercise the same jurisdiction, powors and authority, i n  
accordance with the same procedure and practice, in respect 
of contempts of courts subordinate to them as they have and 
esercise in respect of contempts of themselves. 

( 2 )  Subject to the provisions of sub-section ( 3 ) ,  a Chief 
Court shall have and exercise the same jurisdiction, powers 
and authority, i n  accordance wi th  the same procedure and 
practice, in respect of contempt of itself as a High Court 
referred to  in  sub-section (1). 

( 3 )  No High Court ihall take cognisance df a contempt 
alleged to have been co~nmitted in  respect of a Court uub- 
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